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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
T (Office of the Registrar General)

The Secretary to the Government,

Department of Law, Justice & Parhamentary Affairs,
Civil Secretariat UT of J&K, .

Jammu.

Y
No: ‘. Q,E\Q\\Q’V\LN © pate: O\ W\ ALY

Subject: Constr:}ctlon of proposed New High Court Complex at
Rakhi-i-Gund Aksha Bemina Srinagar.

Sir,

The Chief Engineer PW(R&B) Department Kashmir, vide his
communication No CE/RBK/HD/16413-15 dated 27-10-2020, has
forwarded the DPR for an amount‘of Rs 949.81 Crores for
construction of Proposed New High Court Complex at Raki-i-Gund |
Aksha Bemina Srinagar.

On the recommendation of the Hon'ble Building & Infrastructure
Committee for Srinagar wing of the High Court, the DPR stands
approved by Hon'’ble the Chief Justice subject to cost verification by the
Government. |

As desiréd, please find enclosed herewith the original DPR with
the request to accord administrative approval to the same and réleasev
funds for undertaking the construction of the subject work at the
earliest.

With regards.
Yours falthfuily,

%W’ g
(Jawa A”il ed)

Reglstra/ General



“Government of Tammu 5 Kashmir”.
OFFICE OF THE CHIEF ENGINEER P.W (R&B) DEPTT. KMR.

T Egm e L S SR L R Y T - L PR PO o R s

The Registrar General, No. CE/RBK/HD/ /1{’,7//3’/5
J&K High Court, Dti- 17,/0,@025)
Srinagar.

Sub: - Construction of Proposed New High Court Complex at Rakh-i-Gund Aksha

_ Bemina Srinagar.
(S

Enclosed kindly find herewith the AAA for “Construction of proposed

ourt Complex at Rakh-i-Gund Aksha Bemina Srinagar” amounting to Rs.
laning its salient features and financial implications.

tis as such requested that Administrative Approval for above subjected
wopK may kindly be approved and accorded, besides funds may kindly be

arranged/released so that the works is taken up in hand for its execution.

Yours faithfully

Encl:-
4 (Er. Shothndith)

Chief Engineer,
PW R&B t. Kmr,

’

Copy to the:-

1. Superintending Engineer R&B Circle Srinagar-Budgam for information.
2. Executive Engineer R&B PC-Division Ist. Srinagar for information.




Government of Jammu and Kashmir
Depastment of Law, Justice and Parliamentary Affairs.
Planning Section Civil Secretariat, Srinagar.

\/De/Puty Registrar (Infrastructure)
J&K High Court,

Srinagar.

No: - LD (Sts) 2016-19/HC/263/PF Dated. 01.10.2020

Subject: - Modification in the Srinagar Master Plan -2035 to incorporate the change in
land use from Residential to Public/Semi Public use for expansion of Judicial

W infrastructure < including construction of New High Court Complex on
bé\,w v additional 250 Kanals of land at Rakhi —i- Gund Aksha, Bemina Srinagar.
Sir, '
Q\ Kindly refer to the above cited subject. In this connection, | am directed t0
forward a copy of the Government order No. 168-JK (HUD) of 2020 dated 21.09.2020 of

Housing and Urban Development Department for further necessary action at your end
please. .

QJ} { Oﬁ@“ﬁ . Yours faithfully.

Assistant Director (RES)
Rz




Government of Jammu and Kashmir,
| Housing & Urban Development Department,
- Civil Secretariat Jammu/Srinagar

L:8:8:2:2:2:2:2:2:2:¢¢"

Subject:-  Modification in the Srinagar Master Plan- 2035 to incorporate
the change in Land use from Residential to Public/Semi-
Public use for expansion of Judicial Infrastructure including
construction of new High Court Compiex on additional 250
Kanals of land allotted in favour of the Department of Law,
Justice and Parliamentary Affairs at Rakh-i-Gund Aksha,
Bemina, Srinagar.

Reference:- Administrative Council Decision No. 116/18/2020 Dated:
11.09.2020.

Government Order No:|4&/ - JK(HUD) of 2020
Dated: 9] .09. 2020

Sanction is hereby accorded to the modification in the Srinagar
Master Plan- 2035 to incorporate the change in Land use from Residential to
Public/Semi-Public use for expansion of Judicial Infrastructure including
construction of new High Court Complex on additional 250 Kanals of land
under Khasra Nos. 01 Min (46K-14M), 07 Min (OK-16M), 08 Min (3K-3M),
03 Min (196K-17M) and 02 Min (2K-10M) allotted in favour of the Department
/\FOf Law, Justice and Parliamentary Affairs at Village Rakh-i-Gund Aksha,

Bemina, Srinagar.

t
g\ By order of the Government of Jammu & Kashmir.

NN Sd/-
‘ (Dheeraj Gupta) IAS
Principal Secretary to the Government,
Housing & Urban Dev. Department

No:- HUD/31/2019/SDA Dated:-; { -09 - 2020
. . Copy for kind information to the:-
W \J/o 1. Principal Secretary to the Government, Revenue Department.
XA &7 2. Joint Secretary (J&K), Ministry of Home Affairs, Government of India.
\ / 3. Divisional Commissioner, Kashmir.
/\< ' ‘)/ 4. Commissioner/Secretary to the Government, General Administration Department.

~ Secretary to the Government, Law, Justice and Parliamentary Department.
Registrar General, J&K High Court, Srinagar.

6.
w\¥ 7. Deputy Commissioner, Srinagar.
) 8. Vice Chairman, Srinagar Development Authority.
‘{\ 9. Chief Town Planner, Town Planning Organisation, Kashmir.

10. Additional Secretary to the Chief Secretary.
11. Principal Private Secretary to the Hon'ble Lieutenant Governor.
12. Private Secretary to Principal Secretary to the Government, H&UDD.

13. Government Order File (w.2.s.c)
14. Website in-charge, H&UDD. ﬂ%

( Syed Nazir Ahmad)
Under Secretary to Government,

W ing & Urban Dev. Department




A

Qifice of the (fief Engineer, PW (RelB) Departinent, Kashmir

Rjats :)es #n Forum International,

K-47 Kailash Colony,

New Delhi-1100048.

No: CE/RBK/WS/ Ct 7\./0 s & 6 Dated: 520 [08/2020

Subject: Proposed Construction of New High Court Complex at Rakhi-Gind Aksha, Bemina,

Srinagar... Presentation thereof.
Reference: Registrar General J&K High Court Srinagar’s No:3205/GS Dated:05-08-2020.

Dear Sir,

The presentation of the conceptual plans of New Court Complex at Bemina was held
througt: virtual mode on 06-08-2020 at the conference hall of J&K High Court Complex Srinagar.
Amang others Hon’ble Judges of J&K High Court headed by Hon’ble lustice Mr. Ali Mohammed

Wr’lagrey Chairman Building and Infrastructure Committee and undersigned were also present.
Durir 3 the course of discussions, the Committee of Hon’ble Judges directed to incorporate the
owing obiservations/inodifications in the plan for the said work:-
V Hon’ble Judges Staff area.
a. Yedesign to accommodation 10 staff personal for all Hon’ble Judges.
b. Spacicous staff common room to be provided to accommodation extra staff.
¢. Waiting room required for staff/visitors to Hon’ble Judges.
2. Chiet Justice second chamber may be redesigned similar to a mesting room cum retiring
roon,
3. All Courts to have proper ventilation.
The Plinth should be above High Flood Level (HFL) and all flood control measures should
bein place.
5. Rezord room to be placed at higher floor level.
& Separate prover space to be provided to the Security Personal as well as Drivers of
Hon'ble Judges with facility of waiting room, washroom, wincii area.
Adequate provisions for toiiets for Litigants must be ensured as per NBC norris.
Adequate parking and separate parking area for Hon’ble Judges, Judicial and Admin staf
and lawyers as well as for lawyers working in both High Court and District Court
9. Separate litigants pai ki ing between the entry gatez was appreciated.
10. Additional office spaces for legal service aid is required.
1. Add Director’s Office in the Judicial Academy Building.
12. The size of the Lawyers chambers may be re-designed to increase the total number of
lawyer chambers.
13. One floor is to be allocated for senior lawyers where chambers should be slightly larger i
size.

™~

¥}

You are advised o incorporate the directionsfobservations/modifications as per tha
dir::ctions of the Hon’ble Committee of Judges and re-submit the revised plan within a week’s
time positively.

' Yours sincerely,

-

@ Chie¥ -ﬁneer
lJP

2) Deptt Kmw,

'E X ¥

Copy to the:
1. Principal Secretary to Govt, PW(R&R) Department, Civil Secretariat J&K Srmagar ol favaur of inforrnation.
ﬂu/ﬁ?gmerai J&K High Court Srinagar for favour of information.
3. Superintending Engineer, (R&B) Circle Srinagar-Budgam for information.
4. ixecutive Engineer, (R&B) P.C. Division 1st, Srinagar for information. This has referenca to his lelter Nepd-
15t/HC2473-75 Dated:13-08-2020.




HIGH COURT OF JAMMU AND KASHMIR AT SRINAGAR
(Office of the Registrar General)

- ¥ e e ke

The Chief Engineer,
PW (R&B) Department,
Kashmir,

No: 4221 /Infra Dated: 26.08.2020

Subject:- Proposed construction of New High Court Complex at
Rakh-i-Gund, Aksha, Bemina, Srinagar.

Ref: Your Office letter No. CE / RBK / WS / 7222 - 26
dated 25.07.2020

Sir,

With reference to your above referred to letter, I am desired to
inform you that on the recommendation of the Hon’ble Building and
infrastructure Committee for Srinagar wing of the High Court, the
revised conceptual 'plans/drawings dated 14.08.2020 for the subject
work, prepared by M/s Design Forum International, New Delhi, stand
approved by Hon’ble the Chief Justice subject to following usage
modification to be implemented after construction:-

Conceptual plan and drawings approved subject to the
following usage modification to be implemented after
construction:

(1) Court Block Q (Fourth Floor)

i} The space marked as ‘Judicial Branch’ on the top left
side shall be used as the office of the Registrar
General (Ref: Slide 54).

i) The space marked as the Male Bar Room and
Consultation Room will be divided into an Ante Room
for Registrar General with attached toilet and
pantry and an adjacent room for secretary attached
to Registrar General (Ref: Slide 54).

(I) Court Block (Fifth Floor)

i) The space proposed as “Meeting Rooni’ (which 1is
adjacent to the Chief Justice’s Chamber) shall be used
as the Chief Justice’s Ante-Room (Ref: Slide 54)

ii) In the Chief Justice’s Ante Room (presently shown as
Meeting Room), the door/passage between pantry and
toilet shall be closed. (Ref: Slide 54)

iii) A door shall be provided from the Chief Justice’s Ante
Room to the toilet. (Ref: Slide 54)




iv)] The space shown as ‘Judicial Branch’ and ‘Male Bar
Room’ on the top left hand corner shall be used as a
conference room with video conferencing facility
and adjacent small judges’ lounge.

v) The space shown as Judicial Branch on the top right

side corner shall be used as part of the Chief Justice’s
Secretariat.

(III) All Floors

Space shown as Staff Room and PA/PS Room on all
floors shall be re-worked as follows:

i) Confidentiality is attached to judicial working,
documents and files. Court records and reserved
judgments are processed and typed. No person/outsider
can be permitted into the area with access restricted to
judges and supporting personal staff. The Staff Room
and PA/PS rooms therefore shall not have any
waiting area for any non-court
personnel/employees.

iij) The staff space shall not be sub divided into closed

cabins as these would obstruct transparency and
supervision by the officers.
Instead, in the space shown as a cabin and waiting area,
two half height open cabins shall be provided, one
for the Personal Secretary and other for the Bench
Secretary.

iiiy Adequate storage in these two cabins should be
provided.

Therefore, you are requested to prepare the DPR for the
proposed construction of the New High Court Complex at Srinagar as per

the approved revised conceptual plans/drawings.
With regards,

Yours faithfully,

Encls:- 02 sets of revised conceptual plans/drawings
Dated 14.08.2020 prepared by M/s Design Forum International, New Delhi.

. Sd/

(Jawad Ahmed)
Registrar General

No: HQQQ :d Dated:”cze"D%'lO?«O

Copy of the above forwarded to:
Principal Secretary to Hon’ble the Chief Justice, High Court gf J&K, Srmagar for

information of her Lordship.
Regi m ral



Office of the Chief Engineer, PW (RIB) Department, Kashmir

\/fh/:l;egistrar General,

J&K High Court Srinagar.
No: CE/[RBK/WS/ T 2.5 ) /7——6 Dated: - 4~ /07/2020

Subject:- Construction of Proposed New High Court Complex at
Rakh-i-Gund Aksha Bemina Srinagar.

N
\” g

i }e/fom M/S Design Forum International K-47 Kailash Colony New Delhi-

he conceptual Plans/Drawing for the above subject work have been

1100048. It is as such requested that the date for presentation of the same may
kindly be intimated for further necessary action. The Plans/Drawings (04 sets and

04 Pen Drives) are enclosed herewith for perusal/approval.

\ Yours faithfully,
Encl: 04 Copies alongwith 04 Pen Drives. M/\/ /
L / e
e o \/H\Lg Chie ineer,

e A &
W U'Qh,qﬂf(j ﬂ\’( B) Deptt. Kmr.

Copy to the:
1. Principal Secretary to Govt. PW(R&B) Department Civil Secretariat Srinagar for favour
of information.
2. Superintending Engineer, (R&B) Circle Srinagar-Budgam for information.
3. Executive Engineer, (R&B) P.C. Division No. 1* Srinagar for information and follow-up.
4. M/S Design Forum International K-47 Kailash Colony New Delhi-1100048 for information.




T HIGH COURT OF THE JAMMU AND KASHMIR AT SRINAGAR

(Office of the Registrar Genceral)

PR s
R v

The Registrar Judicial,

High Court of Jammu and Kashmir,

Srinagar.

Dated:

O

/ /

Subject:- Construction of New Court Complex to be construction at Rakh-i-
Gund Aksha, Bemina, Srinagar.

Madam,

The Chief Engineer, PW (R&B) Department Kashmir, vide his
Communication dated 25.00,2020, has requested to handover the [and demarcated
by Revenue Authorities and identified for construction of High Court Complex,
Srinagar, measuring 500 kanals at Rakh-i-Gund Aksha, Bemina, Srinagar, to the
PWID (R&B) Kashmir for undertaking the construction work.

As per your Communication No. 02/RIS dated 01.07.2020, you have
laken over the possession of (he aforesaid allotted land on behalf of the High Court
on 30.06.2020).

The request of the Chicef Engineer PW (R&B) Department, Kashmir was
placed before Hon’ble the Chief Justice and her Ladyship has been pleased to
approve that the Registrar Judicial, Srinagar be directed to handover the site to the
Chief Ungineer PW (R&B) Department, Kashmir for execution of the subject

work.

As desired, you are requested to handover the sjte (500 kanals of land at
Rakh-i-Gund  Aksha, Beming Srinagar) to the Chief Engineer PW(R&B)
Department, Kashmir, so as (o enable him to process the execution of subject
works under an intimation to this office

With regards.

7 p J\ L \ kg )
o - ﬁ( 3 \//\i :s/

(Ja wa d'fAl']‘lhcil)

Registrar General
Moty 5 ;) ’//o( . Dated: /1) ]2;);_) o8
Copy forwarded fo:
[ Principal Seerelary to Hon’ble the Chief Justice, High Court of Jammu and Kashmir for
information of Her Lordship.
2o Chief Bngmeer. PWD (R&B). Kashmir for information and necessary nc;p'én.

A AR
7 f. LU ) As™
’ 5 ““F‘wv"s‘ ?%"\m

Registraf General
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GOVERNMENT OF JAMMU & KASHMIR
Revenue Department
Civil Secretariat,J&K, Jammu

The Deputy Commissioner, MOST URGENT

Srinagar.

No. Rev/S/190/2016-II Dated: ©0 07,2020

Subject:  Allotment of 500 Kanals of land at Rakh-I-Gund Aksha Bemina
in favour of Judiciary for establishment of High Court Complex
at Srinagar.

Sir,

I am directed to forward herewith a copy of communication No.

1814 /infstt dated 30.06.2020 received from the Registrar General, Hon'ble
High Court of J&K, addressed to the Registrar Judicial, High Court Wing,
Srinagar and copy among others endorscd to this department as well
regarding the subject cited abcve and reguest you to take appropriate
action inthe matter, under an intimation to this department.
ng Yours aithfufly,

A (, N

7 Under Secretary to the Government
Revenue Department
Copy to the: | '/}(
1. Divisional Commissioner, Kashmir.
2. Secretary to Government, Department of Law, Justice and
Parliamentary Affairs.
mEgistrar General, High Court of J&K at Jammu.
4. Vice Chairman, Srinagar Development Authority, Srinagar.

e

¥




Govennnent of Jammes and Raskmin.
Office of the Clitef Engincer, PW (RIB) Department, Kashmir
Engineering Complex, Block-B Raj-Bagh Srinagar Phone No. {0194)-2310499, 2311364

\}/hfe Registrar General,
J&K High Court
Srinagar.
No: CE/RBK/WS/ 38S0-8 2L Dated:2$*/06/2020
C ngUbie“: Construction of New Court Complex to be constructed at Rakh-i-Gund
\1\ X/ Aksha, Bemina Srinagar.
: ' g\«l\b’p The demarcation of 500 Kanals of land for the new court complex to

be constructed at Rakh-i-Gund Aksha Bemina Srinagar is being done by the Revenue
Authorities.

It is requested to depute your representative from the High Court for
the Hand over [ Take Over of the possession of the said Iahd. After taking ovar the
possession of land, it is requested to hand over the site to the PWD (R&B) Kashmir,

so that the work can be taken up for execution.

Chief Engirjed,
ﬁPW(R&B) Deptt. Kmr.
Copy to the:

1. Superintending Engineer, (R&B) Circle Srinagar-Budgam for information.
2. Executive Engineer, (R&B) P.C Division 1 Srinagar for information and
follow-up action.




Govorument of Jamms and Kashmin
Office of the Chief Engineer, PW (RelB) Department, Kashmir

- the Deputy Commissioner,
Srinagar.

No: CE/RBK/WS/ 2.2 .9V ¢} - 22,07 Dated:- 10 Jo6/2020

Subject:- Construction of New High Court Complex at Rakh-i-Gund Aksha, Bemina
Srinagar.

Sir,

The Administrative Council recently approved allotment of additional
250 Kanals of land at Rakh-i-Gund Aksha Bemina Srinagar for expansion of
judicial infrastructure including Construction of New High Court Complex.

It is requested to kindly transfer and handover the possession of said
additional land at an earliest, so that comprehensive site plan for proposed judicial
infrastructure and New High Court Complex is prepared.

:}\/ \yt ’ | You } aithfully,
A, by Joch

« &'\PW R&B) Dépti. Kmr.
Copy to the: A ~
u/xégistrar General High Court J&K Jammu/Srinagar for favour of
information.
2. Principal Secretary to Govt. Housing & Urban Development Department
Civil Secretariat Jammu/Srinagar for favour of information.
3. Principal Secretary to Govt. PW(R&B) Department Civil Secretariat
Jammuy/Srinagar for favour of information.

4. Superintending Engineer, (R&B) Circle Srinagar-Budgam for information.
5. Executive Engineer, (R&B) P.C. Division No. 1st Srinagar for informatior

and follow-up action.




Government of Jammu and Kashmir
Housing and Urban Development Department
Civil Secretariat, Jammu/Srinagar

vvvvv
<

The Vice Chairman,
Srinagar Development Authority,
Srinagar.

No. HUD/31/2019/SDA ~ Dated: 08.06.2020

Subject:  Allotment of additional 250 Kanals of land at Rakh-i-Gund
Akshan. - Bemina, Srinagar for expansion ~of Judicial
Infrastructure  including construction of New High Court
Building.

Sir,

Kindly refer to the subject cited aboyve, in this connection, I am
directed to forward herewith a copy of the Govt. Order No. 150-JK (HUD)
of 2020 Dated: 06.06.2020 for immediate necessary action at your end.

urther, in terms of the ibid Govt. Order, you are requested to proceed as per
‘,J&e relevant section(s) of the Jammu and Kashmir Development Act, 1970

o('"w for effecting necessary modifications in the Srinagar Master Plan to enable
use of the said parcel of the land for construction of the High Court
» Complex and allied infrastructure and submit your recommendations to the

\K\Administrative Department for proceeding further in the matter.

Yours faithfully,

@%. M“)U
(Pankaj Kumar Sharma) KAS
Addl. Secretary to Government

Copy for kind information to the :-

\/ Registrar General, J&K High Court, Jammu.
2. Private Secretary, to the Principal Secretary, H&UDD.



%S
A

GOVERNMENT OF JAMMU AND KASHMIR
DEPARTMENT OF LAW, JUSTICE AND PARLIAMENTARY AFFAIRS
(Statistical Section) Civil Secretariat
Srinagar/Jammu.

To
The Chief Wildlife Warden,
- J&K Jammu.
No: LD (Sts) 2018-19/HC/263. Dated: 03 — 06 — 2020.

Subject:- Expansion of Judicial infrastructure  including
construction of new Court infrastructure at Jammu
and Srinagar.

Sir,

| am directed to enclose herewith hardcopy of the details of
documents/information uploaded in the web portal regarding
indent for wildlife clearance in respect of land measuring 813
kanals and 13 marlas at Village Bahu and Raika, Jammu for
favour of further necessary action in the matter under an
intimation to this Department.

Matter may kindly be treated as Most Urgent.

Yours faithfully,
J ggoq 67

Deputy Legal Remembrancer,
Departmen\t of Law, Justice and Parliamentary Affairs.
0
Encls: as above. (,-'P
()
bb

Copy to the:
“Principal Secretary to the Hon'ble Chief Justice, J&K High

Court for information of the Hon’ble Chief Justice.
2. Director Litigation, Jammu.



SRINAGAR DEVELCOPMENT AUTHORITY
—~ Bemina, By-Pass near SKIMS Medical College, Sri inagar, Kashmir-190018

- g dits
SDA TEL:0194-2493191,Fax:0194493180,mail: srinagardevelopmentauthority@gmail.com

The Deputy Commissioner, NO;-SDA/VC/153-59
Srinagar. Dated. 09 /06/2020

Subject:-Allotment of additional 250 Kanals of land at Rakhi Gund Aksha, Bemina

W Srinagar for expansion of judicial infrastructure including construction of Nevs
0 High Court Complex.

MReﬁ - 1.Administrative Counsil Decision No.76/11/2020 dt.6/06/2020.
(27 2. Govt.Order No.150-JK (HUD) of 2020 dt.06/06/2020.

wb The Govt.vide above mentioned Govt.Order has accorded the transfer of 250
Kanals of additional land under Khasra No*s 08 Min (3 K 3 M), 07 Min (0K 16 M), 1 M
(46 K 14 M),02 Min (2 K 10 M) and 03 Min (196 K 17 M) at village Rakhi Gund
Aksha,Bemina for expansion of the Judicial infrastructure including construction of Nev:

High Court Complex.

The Housing & Urban Development Department has been authorized to effect
necessary modifications in the Srianagar Master Plan to enable use of the said parce] of
the land for construction of the High Court Complex and allied infrastructure.

Therefore, it is requested to depute a team of revenue officials to demarecate the
above mentioned Kharsa )No’s  to enable this office to effect the necessary modification i
the Srinagar Master Plan.You are also requested to provide a copy of revenue docunients
for the purpose of record of this office.

otys faithfully

Srinagar Dev Authority.
Copy to the:-
01.PAincipal Secretary to Govt, Housing & Urban Dev.Deptt, Jammu.
.Divisional Commissioner, Kashmir.
03.Registrar General, J&K High Court.
04.Chief Town Planner Kashmir.
05.Tesildar Central Shaltang.




Government of Jammu and Kashmir
Housing and Urban Development Department
Civil Secretariat, Jammu/Srinagar

*kkkk

Subject: Allotment of additional 250 Kanals of land at Rakh-i-Gund

SR
L

additional land under khasra nos. 08 Min (3K 3M), 07 Min (0K 16M), 1 Min
(46K 14M), 02 Min (2K 10M) and 03 Min (196K 17M) at Village Rakh-i-Gund

A

Akshan

Akshan, Bemina, Srinagar for expansion of Judicial
infrastructure including construction of New High Court
Building.

Administra ivae Council Decision No. 76/11/2020 Dated:06.06.2020.

Government Order No. 150-JK(HUD) of 2020
D a t e d: 06.06.2020

Sanction is hereby accorded to the transfer of 250 kanals of

Bemma Srinagar for expansion of the Judicial Infrastructure

including construction of New High Court Complex.

The Housing & Urban ‘-Development Department is authorized to

effect necessary modifications in the Srinagar Master Plan to enable use of
the said parcel of the land for construction of the High Court Complex and
allied infrastructure and its subsequent transfer after seeking the approval of
the Competent Authwority in coordination.

By order of the Government of Jammu and Kashmir.

-Sd/-
{Dheeraj Gupta) IAS
Principal Secretary to the Govt.

No. HUD-31/2019/SDA Dated: 06.06.2020
Copy for kind information to the:- '

Principal Secretary to Government, Revenue Department

Divisional Commissioner, Kashmir.

Secretary to the Government, General Administration Department.
Secretary to the Government, Law, Justice and Parliamentary Department.
Registrar General, J&K High Court, Srinagar.

Deputy Commissioner, Srinagar.

Vice Chairman, Srinagar Development Authority.

Chief Town Planner. Town Planning Organisation, Keshmir.
Additional Secretary to the Chief Secretary.

Principal Private Secretary to the Hon'ble Lieutenant Governor.
Private Secretary to Principal Secretary to the Government, H&UDD.

Government Order File (w.2:5.c). S
Website in-charge, H&UDD. . ( : g/v
76 067"

(Pankaj Kumar Sharma)
Additional Secretary to Government.
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- Governrent of 3ammn and Kashmir
Housing and Urban Development Department
Civil Smretariat Jammu '

Notification
Jammy, the 12" May, 2020

5.0 156 .-Whereas, the State Administrative Council (SAC) vide its decision
No.264/22/2019 dated 22.10.2019 approved the transfer of 250 kanals of fand at
viflage Rakh-1-Gund Aksha in Beming for establishment of J&K High Count
Complex;

Whereas, the State Mmmostratwe Cmmit fmther authmized the Housing & Urban
Development ﬁemztmm to demarcate the land to effect necessary modification

in the Srinagar Master Plan-2035 to incorporate the Migh Court Complex in the

Master Plan after due process and to transfer the land fuﬂowmg the modification
to the Master Plan, at its level;

Whereas, the designated Committee aﬂer rollowing the due procedune

recommended amendment to the Master Plan Srinagar -2035 to the effect of

change of land use from “residential” to "public semi-public” speciﬁcanv earmarked
for the establishment of J&K High Court Complexin P’iannmg Zone HOR-VII falling

under Khasra Nos. 4 (5K 3M), 5(3K XOM), 3 Min (203:( BM), 7 Min (4K 13M)and 8

Min (33K 11M),

Now, therefore, m exercise of me powers ceﬂfemed by the Section 11 of
Jammuy and Kashmir Devclapment Act, 1970, the Government hereby modifies the
Master Plan-2035 of Srinagar Metropolitan Region, in terms of Section 12 of the

Jammnu and Kashmir Development Act, 1970, for change of land use of parcel
mieasuring 250 kanals at Rakh-1-Gund Aksha, in Bemina, Srinagar from Residential

to Public/Semi- pub!ic use for the purposes of Master Ptan Sﬂnagarnzo.'is

By order a the Gowumnt of Jammu anﬂ mmmr.

s mmxama)us
in MWmm

Mammmm/m S . Med* 12.051026
Copyto the: . S e
1. All Financial Commiss

https./imail. google.com/mail/u/0/?tab=rm&ogbi#inbox?projector=1
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-~ GOVERNMENT OF JAMMU AND KASHMIR
- DEPARTMENT OF LAW, JUSTICE AND PARLIAMENTARY AFFAIRS
oo (Subordinate Section) Civil Secretariat
Srinagar/Jammu

No.LD(SL)2020/30-H&UD Dated: £%-05-2020

Subject: - SAC Decision No. 264/22/2019 dated 22.10.2019 regarding transfer of
250 Kanals of land at village Rakh-I-Gund Aksha in Bemina for

(oo™ establishment of J&K High Court Complex at Srinagar.
/\\)> (VJ\Undersigned is directed to refer, Principal Secretary to Government,
Z \ig\using & Urban Development Department, to S.0 156 dated 12.05.2020

, ;}O garding the subject cited above whereby necessary modification have been
—effected in the master Plan-2035 of Srinagar Metropolitan Region, in terms of
section 11 and 12 of the Jammu and Kashmir Development Act, 11970, for change

of land use of parcel measuring 250 Kanals at rakh-I-Gund Aksha, in Bemina,
Srinagar from residential to Public/semi public use for the purposes of master

plan srinagar-2035.

In this connection, it is requested to kindly take necessary measures
for handing over the possession of the above said land to High Court for further

necessary action. ’i
- N &SF e
, 1@ 3
% b 'f
Ashish Gupta
Deputy Legal Remembrancer
Department of Law, Justice and P A.

Copy to:

(1) Principal Secretary to Government, Revenue Department.

(2) Principal Secretary to Hon'ble Chief Justice, J&K High Court.
\_,Q’)/D(L—:L;uty Registrar (Adm) J&K High Court.

(4) Vice Chairman, Srinagar Development Authority.

(5) Deputy Commissioner, Srinagar.

(6) Private Secretary to Chief Secretary




OFFICE OF THE CHIEF ENGINEER PW(R&B) DEPARTMENT KMR.

M/S Design Forum International

K-47, Kailash Colony, New Delhi-110048,

Phona No0:011-46556600, Fax N0:00-46556601,

e-mail devraj@dfiarch.com,
pushpendra@dfiarch.com

No:CE/RBK/HD] > 2S5 H—"FS Dated:- /3 -03-2020

Subject: 1. Construction & Design of New High court Complex to be constructed at Rakhi-i-
Gund Srinagar.
2. Construction of 10 Court Rooms, 01 Vulnerable Witness Court Room, 01 Family
Court, 01 Conference Hall in the 2nd phase of District Judiciary in District Court
complex Mominabad Srinagar.
3. Residence for Hon’ble chief Justice J&K High Court, Srinagar Kashmir

\l %&y&ce 1. Your consent letter No: DFI/SRI/060320 Dated: 06-03-2020.
2. This office letter No: CE/RBK/WS/31391-95 Dated: 05-03-2020
3.This office letter No: WS/31956-60 Dated:09-03-2020
4. Your letter No: DFI/SRI/11.03.20 Dated: 11-03-20
Dear Sir,

Kindly refer to your above mentioned letter and this office letters issued vide above

referenrzes.
As already communicated vide this office ietter No: CE/1BK/WS/31956-60 Dated:09-03-

2020 “the transportation (cost of Travel), boarding and lodging_expenses
which are part of the site visit, nothing extra shall be paid on this account as
per SBD clause 7, Page 8”.

This office is strictly bound by the NIT conditions for the said work. As such you are
advised to communicate your acceptance or otherwise regarding taking up the work at no
additional cost on this account within two days positively, to enable this office to proceed

further with the finalization of the tender.
Matter be treated as Most Urgent, the work being a prestigious project for the

Department.

Youys/Sincerely,

PW(R&B) Dgptt.¥Kmr.
Copy tothe—" |

C«"Registrar General High Court of J&K Jammu for favour of information.
2. Principal District and Sessions Judge Srinagar for favour of information.
3. Deputy Commissioner Srinagar for favour of information.
4. Registrar Judicial, High Court of J&K Srinagar for favour of information.



Govornment of Jammu and Kaskmor

OFFICE OF THE CHIEF ENGINEER PW(R&B) DEPARTMENT KMR.

M/¢. sign Forum International No'. WS/B ‘ 756 “‘60

K-47, «ailash Colony, New Delhi-110048, , , oW
Phone No:011-46556600, Fax N0:00-46556601, OT: o (7" O2~202-0

e-mail devraj@dfiarch.com,
pushpendra@dfiarch.com

Subject: 1. Construction & Design of New High court Complex to be constructed at Rakhi-i-
Gund Srinagar.
2. Construction of 10 Court Rooms, 01 Vulnerable Witness Court Room, 01 Family
Court, 01 Conference Hall in the 2nd phase of District Judiciary in District Court
complex Mominabad Srinagar.
3. Residence for Hon’ble chief Justice J&K High Court, Srinagar Kashmir
Reference: 1. Your consent letter No: DFI/SRI/060320 Dated: 06-03-2020.
2. This office letter No: CE/RBK/WS/31391-95 Dated: 05-03-2020
Dear Sir, '
We are in the receipt of your above mentioned letter wherein you have given your
consent for taking up the work at 0.75%.
Your letter further states that the scope of work and Fees for the project exclude
following:
1. Goods & Services Tax
2. Cost of travel for site visits or other outstation visits in relation to the project, including
Airfare, train fare, Car rentals for local transport, Boarding and Lodging expenses on actual
basis. (There will be no additional fees for the site visits though).
3. Proof Consulting for Structure and/or vetting of Structural Design by credible institution like
IIT/REC etc.
4. Topographical and Geotechnical investigations (Survey & Soil Test etc).
5. Architectural Physical Model.
In this context it is to state that:-

1. The rate quoted by you shall be excluding the goods and service tax as mentioned in NIT
Clause 12.1, Page 6.

2. However, the transportation (cost of travel), boarding & lodging expenses which are part
of the site visit, nothing extra shall be paid on this account as per SBD Clause 7, Page 8.

3. The proof consulting for structure/ or vetting of structural design by credible institution,
Topographical and geotechnical investigations (Survey and soil test) are not covered in
the scope of the NIT and hence are excluded from the rate quoted by you.

g 4. Architectural and Physical Model is not covered in the scope of the NIT and hence is
Ly : excluded from the rate quoted by you.

/ Kindly communicate your consent regarding the above at an earliest to this office, so
\ n] VL% i¥Otfice can proceed further with the finalization of the tentler.

Youtd Sincerely,

/q/ewm&a)
C/oy%o the:- ‘

1. Registrar General High Court of J&K Jammu for favour of information.
2. Principal District and Sessions Judge Srinagar for favour of information.
3. Deputy Commissioner Srinagar for favour of information.
4. Registrar Judicial, High Court of J&K Srinagar for favour of information.



HIGH COURT OF JAMMU AND KASHMIR

(Office of the Registrar General at Jammu)

*ok Kk

To

The Secretary to the Government,

Department of Law, Justice & Parliamentary Affairs,
Government of Union Territory of J&K,

Civil Secretariat, Jammu.

DAY - 6o ’%{\Z}» Dated: O }/0 5/~ o

Subject:- Allotment of land for expansion of Judicial
Infrastructure including construction of new High
Court Building at Srinagar.

Sir,

In pursuance of the resolution of the Hon’ble Full Court

~ followed by the directions extended by Hon’ble the Chief Justice, indent for

allotment of 500 kanals of land falling in Estate Rakh Gund-i-Aksha
(Bemina) Tehsil Central Shalteng, District Srinagar alongwith duly
authenticated revenue papers in respect of the land in question in original
were forwarded to your office vide this office letter No. 15293/Infst
dated 11.09.2019. Vide the same letter, a request was made that 50 kanals
of additional land in the same Estate may be allotted in favour of the High
Court.

In pursuance of the aforesaid communication, the Government,
vide Order No. 222-HUD of 2019 dated 25.10.2019, accorded sanction to
transfer of 250 kanals of land at village Rakh Gund-i-Aksha (Bemina)
Tehsil Central Shalteng for construction of the High Court Complex. The
balance 250 kanals of land have not been allotted so far.

It is pertinent to mention here that the land is needed not only
for the construction of High Court Complex but also to develop other
ancillary facilities like, Mediation Centre, Arbitration Centre, Litigants’
Facility and Food Court, Police and - Security Infrastructure, Staff
Accommodation for Judicial Administration, Utility Buildings, Convention
Facilities, Parking Spaces and Spaces for Fire Station etc. Keeping in view
these requirements, 250 kanals of Jand is grossly inadequate and there is an

imminent need for additional land at the same place. 1t is in this backdrop.



2

that a request for allotment of 550 kanals of land was made as the same was
found to be genuine.

Accordingly, T am desired to request you to take immedijate
steps for allotment of additional land measuring 250 kanals in terms of our

indent dated 11.09.2019. The matter may be treated as most urgent.

With regards, :

Yours faithfully,

a

(Sanjay Dhta ;‘,ﬁ)\;‘ﬁf

Reglstra "giem
No: >S9, /i/ ‘?A Dated Qm\a
forwar

Copy of the abov ded to:
Principal Secretary to Hon’ble the Chief Justice, High Court of J&K, Jammu for information
of Her Lordship. .
g /'\A!\;
A
i !
Registra 2j‘,nﬁsr‘;l,k\\ E
(WA N7

O \



/ Govornment of Jamos and Rackmin
[

7 OFFICE OF THE CHIEF ENGINEER PW(R&B) DEPARTMIENT KMR.

M/S | zsign Forum International No. WS/ > , ?)ﬂ ‘ - O[ y
K-47, «ailash Colony, New Delhi-110048, Dt . S
Phone No:011-46556600, Fax N0:00-46556601, @S - O_% 22
e-mail devraj@dfiarch.com,

pushpendra@dfiarch.com

Subject: 1. Construction of New High court Complex to be constructed at Rakhi-i-Gund
Srinagar.
2. Construction of 10 Court Rooms, 01 Vulnerable Witness Court Room, o1 Family
Court, 01 Conference Hall in the 2nd phase of District Judiciary in District Court
complex Mominabad Srinagar.
3. Residence for Hon’ble chief Justice J&K High Court, Srinagar Kashmir

Reference: NIT No: PCD-RnB-74 of 2019-20 Dated:23-12-2019
Dear Sir,

As per the score position based on the point system criteria, your agency has
been assessed as the highest scorer in technical evaluation. After opening of financial bids,
the bid of M/S Enarch Consultant Pvt. Ltd has been assessed as lowest bidder and the
percentage quoted by the bidder is 0.75%.

Now as per the NIT the below mentioned clause is applicable

“The bids of only the bidders short listed i.e (Top Three scorers) shall be opened
financially and selection shall be made of the Least Cost Method i.e the bidder who has

uoted low rcentage r. hall nsidered for assignment of th . However the

agency scoring the Highest Score in technical evaluation shall have the option of matching
the price bid of the lowest bidder and shall be preferred for assignment of the job, in case

the agency matches the price bid of the lowest bidder”

Your agency being the Highest Scorer in technical evaluation has the option of
matching the price bid of the lowest bidder i.e.0.75 %. As such you are directed to
communicate your consent for taking up the work at 0.75% to this office within (03) three
days positively, so that the Department is able to proceed further with the finalization of
the tendering process.

PW(REE) Deptt. Kmr.
e

Copy to-the:- _

uf/é/;?strar General High Court of J&K Jammu for favour of information. W
2. Principal District and Sessions Judge Srinagar for favour of information.
3. Deputy Commissioner Srinagar for favour of information.
4. Registrar Judicial, High Court of J&K Srinagar for favour of information.




HIGH COURT OF JAMMU AND KASHMIR
(Office of the Registrar General at Jammu)

Subject: Consultancy Services for:

1. Construction of New High Court Complex to be constructed at
Rakh-i-Gund Srinagar.

2. Construction of 10 Court Rooms, 01 Vulnerable Witness Court
Room, 01 Family Court, 01 Conference Hall in the 2" phase of
District Judiciary in District Court Complex Mominabad,

Srinagar.
3. Residence for Hon’ble the Chief Justice J&K High Court,
Srinagar Kashmir.

ORDER

No:\LTS Dated: D (§ !Q 1%3_(,)

In order to assess the parameters on which technical evaluation
process was carried out and selection of the best/most experienced and suited
person/firm is selected and keeping in view the magnitude and urgency of the

project, Hon’ble the Chief Justice has been pleased to constitute a

Committee of the following officers:-

i. Mr. Abdul Rashid Malik, Principal District & Sessions Judge,
Srinagar.

ii. Mr. Shahid Igbal Chowdhary, Deputy Commissioner, Srinagar.

iii. Ms. Masarat Shaheen, Registrar Judicial, High Court of J&K,
Srinagar.

iv. Mr. Sami Arif, Chief Engineer, R&B Kashmir.

The Committee would decide its procedure and Sh. Abdul Rashid
‘Malik, Principal District and Sessions Judge, Srinagar shall be the

'VO
Ve
sl B

Registrar General

No: 67 ()% NW’L\'\(\&\/ Dated: : :)é ZOD ! N
Copy of the above forwarded to:
1. Principal Secretary to Hon’ble the Chief Justice, High Court of Jammu and
Kashmir for information of her Lordship.
Sh. Abdul Rashid Malik, Principal District & Sessions Judge, Srinagar.
Mr. Shahid Igbal Chowdhary, Deputy Commissioner, Srinagar.
Ms. Masarat Shaheen, Registrar Judicial, High Court of J&K, Srinagar.
Mr. Sami Arif, Chief Engineer, R&B Kashmir.

...... for information.

Chairperson of the Committee.

A

Regis {L/ /\gﬁn’\é\:




GOVERNMENT OF JAMMU & KASHMIR
OFFICE OF THE CHIEF ENGINEER, PW (R&B) DEPARTMENT KASHMIR.

#". TheRegistrar General,

No:-CE/RBK/HD] . S ia P
J8K High Court, NS
Srinagar { Jammu. Dated:- 5. - 83— -2020
Subject: Consultancy Services for:-

1. Construction of New High Court Complex to be constructed at Rakh-i-Gund Srinagar.

2, Construction of 10 Court Rooms, 01 Vulnerable Witness Court Room, 01 Family Court , o1
Conference Hall In the 2nd phase of District Judiciary in District Court Complex Mommabad
Srinagar. -

3. Residence for Hon’ble Chief Justice J&K High Court, Srinagar Kashmir.

Reference:- 1. Letter No: 20716/Infst dated:15.11.2019 from Registrar General J&K High Court

2, Letter No: 18313/Infst dated:10.10.2019 from Registrar General J&K High Court

3. Letter No: 15354/Project dated:12.09.2019 from Registrar General J&K High Court
Sir,

The Expression of Interest (EQI) for the consultancy Service (through e-Procurement

Mode) in two cover system for the works mentioned in above subject was put to tenders vide NIT
NO. PCD-RnB-64 OF 201920 DATED 18.11.2019 issued under endorsement No: 4060-4069
dated:18.11.2019 followed by Corrigendum No: NIT/Corr/4129-38 dated: 20.11.2019. In response to
NIT, three bidders participated, however, all the bidders were assessed as Non Responsive. The
work was again put to fresh tenders vide NIT No PCD-RnB-74 OF 2019-20 DATED 23.12,2019 issued
under endorsement No: 4952-61 dated: 23.12.2019 followed by Addendum No: PCD-Ist/Corr{5341-44
"@ia ed: 01.01.2020. In response to the Fresh Tender Notice Five Bidders participated as per

\))\ ollowing details:-

P

S.No ‘ Name of Bidder ’ Bidder No
1 Design Forum’ lnternatlonat Tot/os -
2 Jasbir Sawhne/yv& Assocfates - To2/5 o
3 Glan Mathur & Associates Pvt Ltd To3/os
4 Enarch Consultant Pvt L;d . Téé}os
5 ACPL Design Ltd. S Tosfos

On technical evaluation of the above bids received, three bidders were declared as

Responsive as per the Following detalls:-

S.No Name of Bldder

!
H.’ T.0

_o . edderno
B : N _D:;lgn Férum lnternatlonal Tot/os
2 Gian Mathur & Associates Pvt Ltd To3/a5
3 | Enarch Consultant Pvtzt_d- N - 3 794/05 ~-

Contd on Page 2™




Page 2™,
«  Further evaluation based on point system criteria mentioned below was also conducted.
-7 _Average Annudl Turnover for last 03 Financlal Years ending In March 2019
© v Maximum size of Institutional/Office bullding complex project handled in terms of bullt
Zup Area
3. Architect with more than 20 Years of experience having worked on judicial infrastructure
profect of repute anywhere in India
4. No. of Architects on permanent pay roll of the organization
5. Write-up on Architectural vision, Approach & Methodology and work plan along with the
tentative key personnel deployment schedule

Based on the above parameters, the points were worked out for each bidder.

The Abstract of Evaluation of Technical Bids was uploaded on the official web site for the
information of the respective bidders and for seeking any objection regarding the Technical
Evaluation and the same to be submitted within two days of uploading of Technical Summery
Sheet.

During this period two objections were received through e-mail on 14.02.2020 and
16.02.2020 against M/S ENARCH Consultants Pvt. Ltd from M/S Design Forum International and
ACPL Design Ltd. respectively. Clarification/ reply on the basis of objections received was sought
from M{S ENARCH Consultants Pvt, Ltd.,, by this office letter No: CE/RBK/HD/ 29666 dated:
20.02.2020 through e-mail dated: 20.02.2020. Reply from M/S ENARCH Consultants Pvt. Ltd was
received by e-mail dated:21.02.2020.

Another objection was received on 21.02.2020 through e-mail regarding the NIT from one
Architect namely Mr Ashfaq Khan 3/312 Jamia Nagar Delhi.

In order to proceed further in the tender, it is requested to kindly constitute @ committee
so that all the parameters taken by the department during the technical evaluation process along
with objections [ reply are shared .

It is requested to convene the meeting of the said committee at an earliest , so that the ’

further necessary action is taken.

-',’

Copy to the:-
t. Commissioner | Secretary to Government PWD ( R&B ) Clvil Sectt Jathmu for favour of
Information.

2. Secretary to Government Law & Justice Department, Civil Sectt Jammu for favour of information,




S

GOVERNMENT OF JAMMU & KASHMIR
OFFICE QOF THE CHIEF ENGINEER, PW (R&B) DEPARTMENT KASHMIR.

T Registrar General, No:-CE/RBK/HD/ "2 ey o
J&x High Court, 3™ 12
Srinagar [ Jammu. Dated:- . - 622020
Subject: Consultancy Services for:-

1. Construction of New High Court Complex to be constructed at Rakh-i-Gund Srinagar.
2. Construction of 10 Court Rooms, 01 Vulnerable Witness Court Room, 01 Family Court , 01

Conference Hall in the 2nd phase of District Judiciary in District Court Complex Mominabad
Srinagar. :
3. Residence for Hon'ble Chief Justice J&K High Court, Srinagar Kashmir.

Reference:- 1. Letter No : 20716/Infst dated:15.11.2019 from Registrar General J&K High Court
2. Letter No: 18313/Infst dated:10.10.2019 from Registrar General J&K High Court
3. Letter No: 15354/Project dated:12.09.2019 from Registrar General J&K High Court

Sir

’ The Expression of Interest (EOI) for the consultancy Service (through e-Procurement
Mode) in two cover system for the works mentioned in above subject was put to tenders vide NIT
NO. PCD-RnB-64 OF  2019-20 DATED 18.11.2019 issued under endorsement No: 4060-4069
dated:18.11.2019 followed by Corrigendum No: NIT/Corr/4129-38 dated: 20.11.2019. In response to
NIT, three bidders participated, however, dll the bidders were assessed as Non Responsive. The
work was again put to fresh tenders vide NIT No PCD-RnB-74 OF 2019-20 DATED 23.12.2019 issued
under endorsement No: 4952-61 dated: 23.12.2019 followed by Addendum No: PCD-Ist/Corr/5341-44

(\f'fdated: 01.01.2020. In response to the Fresh Tender Notice Five Bidders participated as per

ollowing details:-

ST | Nameof B(d(}er e Bi&der o .
“ 1 Design Forum Internationa! Tot/os
2 Jasbir Sawhney & Associate;w ~ I T02/5 MMMMM
3 Gian Mathur & Associates Pvt Ltd To3s/os
5 EnmCh COHSL,‘_&;M PVt Hd e . } 04/05 e
5 ACPL Design Ltd. - - o T05/05

On technical evaluation of the above bids received, three bidders were declared as
Responsive as per the Following details:-

S.No Name of Bidder Bidder No
1 Design Forum International To1/os
2 Gian Mathur & Associates Pvt Ltd To3/o5
3 Enarch Consultant Pvt Ltd To4/os5 i
SO £ —a - O » .
\ - P
H.ﬁ T.0 “CE

Contd on Page 2™
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Page 2™.
Further evalugtion based on point system criteria mentioned below was also conducted.
1. _Average Annual Turnover for last 03 Financial Years ending in March 2019

2. Maximum size of Institutional/Office building complex project handled in terms of built
up Area

3. Architect with more than 20 Years of experience having worked on judicial infrastructure
project of repute anywhere in India
No. of Architects on permanent pay roll of the organization

5. Write-up on Architectural vision, Approach & Methodology and work plan along with the
tentative key personnel deployment schedule

Based on the above parameters, the points were worked out for each bidder.

The Abstract of Evaluation of Technical Bids was uploaded on the official web site for the
information of the respective bidders and for seeking any objection regarding the Technical
Evaluation and the same to be submitted within two days of uploading of Technical Summery
Sheet.

During this period two objections were received through e-mail on 14.02.2020 and
16.02.2020 against M/S ENARCH Consultants Pvt. Ltd from M/S Design Forum International and
ACPL Design Ltd. respectively. Clarification/ reply on the basis of objections received was sought
from M/S ENARCH Consultants Pvt. Ltd, by this office letter No: CE/RBK/HD/ 29666 dated:
20.02.2020 through e-mail dated: 20.02.2020. Reply from M/S ENARCH Consultants Pvt. Ltd was
received by e-mail dated:21.02.2020.

Another objection was received on 21.02.2020 through e-mail regarding the NIT from one
Architect namely Mr Ashfaq Khan 3/312 Jamia Nagar Delhi.

In order to proceed further in the tender, it is requested to kindly constitute a committee
so that all the parameters taken by the department during the technical evaluation process along
with objections [ reply are shared .

it is requested to convene the meeting of the said committee at an earliest , so that the

further necessary action is taken .

Yaurs faithfully,

Py i C
&1 PWD (R&B) Kashmir .
{ Hitat than Niyazi
Copy to the:-
1. Commissioner | Secretary to Government PWD ( R&B ) Civil Sectt Jattunu for favour of
information.

2. Secretary to Government Law & Justice Department, Civil Sectt Jammu for favour of information,




i Government of Jammu & Kashmir
Office of the Deputy Commissioner, Srinagar.

N\

The Vice Chairman,
Srinagar Development Authority.

No: - DCSL@S{l 9316 G~ , Dated: 1Q-12-2019
Subject: - Preparation of Revenue Pupers of Land for Land Measuring 250 Kanal to be
proposed for construction of High Court Complex.

Sir,

Please find enclosed fresh Shajra Khasra for land measuring 250 Kanals of Estate
Rakh Gund Aksha proposed for construction of High Court Complex for further necessary action.

Line)y, T hesaey

Deputy Commnjissioner,
Srinagar.

|

Cepy for information to the:-
\/2/’ ~ 1. Principal Secretary to Govt., H&UDD, J&K, Jammu.
P

//z < \32./D»visional Commissioner, Kashmir.

~1.D. Register, Hon’ble High Court of J&K, Srinagar. .
.................. for favour of information.




CEARREEE:




OEFILE OF THE TEHSILDAR SR!NABAR CENTRAL (SHALTENE)

¢ Qeputy Lomimissioner,

wagd“ \OO?\TC«SS lﬂ ' Uateld. 0:}-‘ 19 9 ‘ﬁ

Suh - Preparation of revenee papers of land for land measuring 250 Kanal to be pr'upused
fur construction of High Court Complex, :

Sir, | » ' |
In continuation ta this Utfice communication no. 81/00/TC88/1d Dated: 07-03-
2019 regarding the subject captioned above, in this regard it is submitted that kindly
find enclosad herewith afresh revenue documents prepared by field functionaries for
land measuring Zall Kanal instead of 500 Kanal out of State Land situated in estate
Rakh Gund Aksha as per directions for favour of kind perusa. and necessafy\autmn at
your end please. |

EncloSuleS T gy L eoy <3 \;!Y"uursfaithfully

B lSll
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Government of Jammu and Kashmir
Housmg and Urban Development Department

Civil Secretariat, Jammu/Srinagar
sk

Vice Chairman, -

Srinagar Development Authority, .
Srinagar.

No. HUD/31/2019/SDA | Dated: 06.11.2019

Subiect Alll tment of land parcel in favour of Department of Law,
Justice and Parhamentary Affairs for construction of J&K
ngh Court Complex at Rakh-i-Gund Aksha, Slmagar

Sir, ( ‘

Reg’ar,ding subject cited above, I am directed to forward

herewith a gcopy of the Government Order No. 222-HUD of 2019

Dated: 25. LO 2019 fer immediate necessary action at your end under

intimation t@ this Department.

\
1

Yours faithfully,

(\
E/\Q‘UI . \\ ,%ﬁ
(Na 1nde hajitia)

“Additional Secretary to Govt.
Housing and Urban Dev. Department

|\
Gert | fo;‘mci)

v f/p?O the:-
. Registrar General, J&K High Court, Jammu.
2. Private Secretary to the Principal Secretary, H&UDD.
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Gmail - Engagement of an expert Architect for preparing design of... https:/mail.google.com/mail/u/0?ik=74f0d6eccd & view=pt& searc

‘“‘M Gmall shadab khan <shadabb87@gmail.com>

Engagement of an expert Architect for preparing design of New High Court
Complex proposed to be constructed Rakh-i-Gund Aksha, Srinagar.

shadab khan <shadabb87@gmail.com> Sat, Nov 16, 2019 at 12:12 PM
To: Mohammad Uzair <itzuzair@gmail.com>

Sir, '
Kindly find the attached document and place the same before Joint Registrar, High Court of J&X, Srinagar
immediately.

Regards:-

Shadab Khan

(System Officer)

High Court of J&K at Jammu

Mb:- +91-9622399065

e-Mail:- mohdshadabkhan23@yahoo.com

@ 20716inf_15112019.pdf
7128K

1ofl _ 11/16/2019, 12:12 PM



.d Govemme

e Revenue Department
S Civil Secretarini, Srinagar/.!amnm
\ / The Ld. Registrar General,
J&K High Court,
Jammu,

No. Rev/S/41/2019

Subject: Mmui;es of the

Hall of the Jammu Wing of the
28.03.2019 at 5.00 p.m.
Sir,

With reference to the subject citec above, |
at 5.No.9 of the minutes (received
in this department on 24.04..2019), the matter was di
to Government,
followed by a meeting with your

say that in respect of item figuring

you Commissioner/Secretaiy
Department on ()5.04,2019, which was
representative on  08.04.2019 in
Commissioner/Secretary, Revenue,

the
All

meeting held under
Hon’ble Chief Justice of Jammu and Kashmir

the

nu and Kashmir

Dated:- 24" 04.9019

the Chairi'nanship of
in Conference

Hon’ble High Court op

Revenye

of
regarding

chambers
cases

Office

transfer/acquisii'ion of the land were discussed /reviewed, followed by a

record note of the

for reacly reference,

L As regards the additiona issues liguring at sy, Nos,

minutes,
threadbare.
exXpansion of judicial -
resolved that the lcl,

infrastructure

Commissioner, Srinagar,

said discussions indicating status/action to pe taken
by varioys adencies, A COpy of the said record nole

i5 enclosecd herewii

02 & 03 of the

it may be appreciated that: both the Cases were discusso
In respect of the item regarding allocation of land for
at Bemina,
Registrar General/Se
Pepartment of Law, Justice ap Pariiamentary Affaijrs
spedific requisition with  Divisiona| Commissioner,
who shall prepare the

Srinagar, it wasq

Cretary 1o Governmei'ii:,

would place g
Kashmir/Deputy
revenue record, get

them authenticated by the Law Department/Registrar General and

furnish  a specific proposat 1o the

Revenue Department by

15.01.2019. The relevant: filo Feceived from Department of Law,

- Justice  apg Parliamentary Affairs
authenticatec ciocumenl;r;, whicl was,
said department vide U, (5,
doing the necdiyl
Revenue Repariment iy

was

without
accordingly, returned to
No., Rev/S173/2016 dated 02.04.2019
(copy enclozed for ready reference) Howaover, ihe

pProposal/
the
for

any

/-

5 NOE received SRy such proposal cithey from




the Department of Law, Justice and Parliamentary Affairs/Registrar
General or from Divisional Commissioner, Kashmir so far.

IL With regard to item No. 03 of the additional issues regarding
transfer/allocation of land for residence of the Hon'ble Chief Justice,
J&IC High Court, the Deputy Commissioner, Srinagar, was advised Lo
furnish a preposal, who vide his letter No.DCS/SQ/18/624-27 dated
20.03.2019 (copy -enclosed) has identified land measuring 05 kanals
under survey No. 392 situated in estate Zeethyar. Since, the said
land is recorded in the name of Tourism Department, the
Commissioner/Secretary to Government of the said Department has
already been requested to convey his consent to part with the land
vide this department’'s O.M No.Rev/S/190/2016 dated 09.04.2019
(copy enclosed). However, no response has so far been received
from the Tourism Department with whom the matter is being
pursued vigorously for furnishing the requisite consent at an earliest,
so that the Revenue Department is in a position to transfer the
identified land to the Department: of Law, Justice and Parliamentary
Affairs for construction of the residence of the Hon'ble Chief Justice, -
J&IK, at Srinagar.

The status is, accordingly, submitted, with further request to
Kindly furnish action taken on the issues as per the decisions taken in
the record note dated 18.04.2019 (copy enclosed) in so far as these
pertain to the Hon'ble High Court, besides furnishing the authenticated
revenue papers in respect of the case regarding transfer of land for
expansion of judicial infrastructure at Srinagar, enabling the Revenue
Department to proceed further in the matter.

Yours faithfully,
-

e i
% =

Encl: As above.

Deputy Sccretary to Government
Revenue Department

Copy to the:-

1. Divisional Commissioner, Kashmir.

2. Commissioner/Secretary  lo  the  Government,  Tourism
Department.

3. Secretary to Government, Department of Law, Justice and
Parliamentary Affairs.

4. Deputy Commissioner, Srinagar.

5 Special secretary to the chief secetary, J&IC  alongwith

enclosuras.
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Soecretary o =overnment,

The Jand proposed for development of Cons infi rastructure  a

Raika Jammu is “Forest Land™ and as such connol be transferred
by this Department. The matter may. however. be taken up with
[Forest Department for appropriate (Ii\'crsi(;m‘ 1 desirable

As regards the proposed acquisition/transfer «f fand at Rakh-i-
Gund Aksha. Srinagar, no revenue/allied records hive been made
available. In absence of an authenticated plan revenue papers by
the indenting department. this department is ot in a position to
ascertain the title of land proposed for creation of court
infrastructure at Rakh-i-Gund Akhsa, Srinagar.

The Department, is therefore, advised to finnish the duly
authenticated plan/revenue papers alongwith a specific indent,
enabling the Revenue Department to process the case for transfer
of the State land, if available, to the Department of Law Justice

and Parliamentary A”ﬂlln for the desired purpose

P2l /-/ y"“ ADN}/ b -1

((rhuf/zgmﬁ 15001 KAS
Deputy Secretars to Government
<l

“Revepue Departn
p

/’ Department of Law Justice and arliamentary Affajrs

U.0O No.REV/S/73/2019
Dated: ¢ ) 0‘1!2019
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\L

\\

B AN }\ g
Coe L/ M’%{

o

e
e e

)




i HIGH COURT OF JAMMU AND KASHMIR

(Office of the Registrar General at Srinagar)

ek dede

The Secretary to the Government,

Department of Law, Justice & Parliamentary Affairs,
Civil Szcretariat, Srinagar.

No: 419 _5)‘\4\94:2; Dated: Qo\f)%\<3

Subject: Expansion of Judicial Infrastructure including
construction of New Court Infrastructure at Jammu
and Srinagar.

Sir,

On the subject cited above, I am desired to request you to
make formal allotment of land measuring 550 kanals falling in Estate
Rakh Gund—i-AkSha'_(Bemina) Tehsil Central Shalteng, District Srinagar
in favour of the Migh Court of Jamrau and Kashmir for expansion of
Judicial Infrastructure at Srinagar. The possession of the land in-question
may kindly be handed over to the High Court after its demarcation. The
authenticated revenue documents in respect of the land in-question in

original are enclosed for further necessary action at your end.
The matter may be treated as most urgent.

With warm regards,

Yours faithfully,

Encis: As per the {etter.

COQLGJ‘ Muuz. Dec) . oy p (gr«i

os tm@ Registrag @3@“
\ T 6/ Ry Dated:_! /

Copy of the above forwarded to: e MM M6\

i Principal Secretary to Hon’ble the Chief Justice, High Court of J&K, Srinagar for
information of Hon’ble the Chief Justice.
ii. ‘Divisional Cotnmissioner, Srinagar.
©ji @ District Development Commissioner, Srinagar.

...... for information.

Registral 'ﬁ}oﬁerh\\a\
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Government of Jammu and Kashmir |
Department of Law, Justice and Parliamentary Affairs,
Civil Secretariat Jammu/Kashmir.

No: - LD+#(Sts)2018-19/HC/263
Dated: 28 —05-2019

Subject: - Expansion of Judicial Infrastructure includes construction of
New Court Infrastructure at Jammu and Srinagar.

The undersigned is directed to forward to Commissioner/Secretary
to Government, Revenue Department authenticated revenue documents
regarding allotment of land measuring 550 Kanals falling in the Estate
Rakh Gund-i-Aksha (Bemina), Tehsil Central Shalteng, District

~Srinagar in favour of Judiciary. He is also requested to kindly take
necessary steps to complete the formalities as required by f ;z/ Rules.
{ An

.e.ﬁg

\f// irm&S),

Dep"g

Qélx\m;sioner/ Secretary to Government,

venue Department.

|

Encls: (Original/authenticated Revenue documents)

Copy. ter Registrar General, J&K High Court, Srinagar.




DIVISIONAL COMMISSIONER, KASHMIR

Amar Niwas, Tanlkipora, Srinagar
Phone/Fax: (0194)- 2487777, 2477775, 2452558, 2455357
Website: wWww.kashmirdivision.nic.in

Email address: divecomk@amail.com

No.DivCom/LAS-Acq/ By 4 1CYy4r
Dated: 04 -06-2019

Deputy Commissioner,

Srinagar

Subject:- Expansion of Judicial infrastructure including construction of new
High Court at Jammu ang Srinagar. '

o Kindly refer Registar General J&K Hon’ble High Court

Srinagar’s letter no. 4173/ Inf. Dated:20-05-2019 adressed to Secretary

to Govt. Department of Law, Justice and Parliamenrtary Affairs J&K

Srinagar and copy whereof among others endrosed to you as weij

regarding allotment of land Measuring 550 Kanals falling in estate Rakh

P : Gund Aksha Bemina , Srinagar in favour Judiciary. In this connection, |

// \L) directed to request you that the demarcation of the [and may kindly be

b\ got conducted and the process for transfer of the land in favour of

\ Judiciary may also be initiated immediately, besides copy of Revenue

papers already forwarded to concerned be furnished to this office duly
authenticated/complete in all respects for further necessary actjon.

Yours faithfully
C |
L ;,Cl{;% ot

- DL
Additional Commissioner

Kashmir

Copy to: .
u/Réistar General J&K Hon’ble High Court, Srinagar for fvaour of inforamtion.

2. Comm/Secy to Govt, Revenue Department J&K, Srinagar for Favour of Information.




Government of Jammu and Kashmir

OFFICE OF THE DEPUTY COMMISSIONER, SRINAGAR

Registrar General,
J&K High Court, Srinagar

No:DC/PS/19/1067-73 Date: 09.09.2019

Subject: Authentication of Revenue Documents pertaining to land proposed for allocation
in favour of Department of Law, Justice and Parhamentary Affairs for construction of J&K
High Court Complex at Srinagar.

Sir,

Revenue papers (Shajra and Khasra) for land measuring 550 Kanal situated at Rakh
Gund Akshan in Tehsil Shaiteng for proposed construction of J&K High Court Complex
were submitted vide this office letter No DCS/PS/19/174 Dated 08.05.2019 for
authentication, which further stand submitted to Law Department. The Hon'ble Chief
Justice during the review of proceedings has been pleased to direct that propriety land
involved, if any, shall be processed for acquisition separately from proposal mooted for
transfer of State / Govt land to avoid further details.

Pursuant to the directions of Hon’ble Chief Jutsice the revenue documents have been
prepared afresh for 500 Kanal land for construction of High Court Complex as per the
following details:-

S.No | Esta [ Teh | yepasra Total Area | SOl Type Owner | Tenent

1. .| 08 Min | 36K-14M | Banjar Qadeem | State | State

2 07 Min | 05K-09M GM Sadak State PWD

3./ & | @ |01 Min |46K-14M. | Aabi Awwal State | Rakhs & Farms

4] 2 | 2 [2Min |02K-10M | GM Sadak State | Rakhs & Farms

y © :

5.8 | O 400 Kanal |'Aabi Awal State | Rakhs & Farms
3 | B |03 Min
€5

6. @ | © |04Min | 05K-03M | Banjar Qadeem | State | Rakhs & Farms

05 Min | 03K-10M Banjar Qadeem | State | Rakhs & Farms

Total 500 Kanal

The revenue papers prepared in triplicate are forwarded enclosed herewith for
authentication and onward submission to Administrative Department (Secretary Law).
Meanwhile NOCs are to be obtained from PWD for S.No 2 and Department of Rakhs &
Farms ( Srinagar Development Authority in view of transfer of land to SDA), Housing
and Urban Development Department for request has been made. It is pertinent to




“Timention here that Rakhs and Farms Department had tenancy over the land through
t\inas and subsequently in 2001, the State Government extinguished the occupancy
rights of Kamas with payment of improvement charges at the rate of Rs 1.20 Lakh /
Kanal and transfer of this land to Srinagar Development Authority for development of
satellite township.

Therefore, it is requested that revenue documents may authenticated accordingly so
that case for transfer / allocation of above said land is further processed for submission
to the State Administrative Council through proper channel.

Yours Faithfully,

Depu ii%}}uer
Srinagar.
Copy to:

1. Principal Secretary to Govt, Housing & Urban Development Deptt for favour of
information and with request for kind directions to Rakhs & Farms Department /
Srinagar Development Authority for issuing NOC in this regard for submission of
case accordingly for formal transfer of land by Govt.

Divisional Commissioner, Kashmir

Secretary to Govt, Department of Law, Justice and Parliamentary Affairs

Special Secretary to the Chief Secretary J&K.

Vice Chairman, Srinagar Development Authority for n/a, in continuation to
request made vide this office No DCS/PS/1052-59

6. Sub-Divisional Magistrate, West, for information and n/a

o s W




Statement Showing the Details of State Land (Rakhs & Forms) Proposed For J&K High Court
T : Name of Name of th ’@
S. No. Estate Tehsil | Khasra No. Total Area Kind of Soil the a ¢ Spot Position
Tennent
Owner
01 08 Min 36 Kanal 14 Malra Banjer Qadeem State
Gair Mumkin
02 07 Min 05 Kanal 09 Malra PWD
Sadak
_ . Rakhs & Forms
03 01 Min 46 Kanal 14 Marla | Abi Awal Nambal
through Kamas
_ Gair Mumkin Rakhs & Forms
04 Rakhi Gund | Central 02 Min 02 Kanal 10 Marla - Rakhs & Forms
Sadak State through Kamas
Akshar Shaltang through Kamas
_ 400 Kanal . Rakhs & Forms
05 03 Min Abi Awal Nambal
through Kamas
Banjer Qadeem Rakhs & Forms
06 04 Min 05 Kanal 03 Marla
Safad Zaal through Kamas
. Banjer Qadeem Rakhs & Forms
07 05 Min 03 Kanal 10 Marla
Safad Zaal through Kamas
Grand Total 500 Kanals

Note:-

At present the land is under Srinagar Development Authority

A

M- Tehsnldar Central Shaltang

Srinagar



Statement Showing the Details of State Land (Rakhs & Forms) Proposed For J&K High Court

Name of Name of the (
S. No. Estate Tehsil | Khasra No. Total Area Kind of Soil the ?i“ Spot Positioh
ennent
Owner
01 08 Min 36 Kanal 14 Malra Banjer Qadeem State
Gair Mumkin
02 07 Min 05 Kanal 09 Malra PWD
Sadak
. . Rakhs & Forms
03 01 Min 46 Kanal 14 Marla | Abi Awal Nambal
through Kamas
) Gair Mumkin Rakhs & Forms
04 Rakhi Gund | Central 02 Min . 02 Kanal 10 Marla : : Rakhs & Forms
Sadak State through Kamas
Akshar Shaltang through Kamas
400 Kanal Rakhs & Forms
05 03 Min Abi Awal Nambal
through Kamas
Banjer Qadeem Rakhs & Forms
06 04 Min 05 Kanal 03 Marla
Safad Zaal through Kamas
Banjer Qadeem Rakhs & Forms
07 05 Min 03 Kanal 10 Marla
Safad Zaal through Kamas
Grand Total 500 Kanals
Note:- At present the land is under Srinagar Development Authority

//}Lﬂﬁm

,94 . Tehsildar Central Shaltang

Srinagar



HIGH COURT OF JAMMU AND KASHMIR
(Office of the Registrar General at Srinagar)

de e e ot
To
The Secretary to the Government,
Department of Law, Justice & Parliamentary Affairs,
Civil Secretariat, Srinagar.

No: ﬁ/_ Sh 18 / /_,,7 . Dated: ¢

Subject: Expansion of Judicial Infrastructure including
construction of New Court Infrastructure at Jammu
and Srinagar.

Ref: This office letter No. 4173/Infra dated 20.05.2019.
Sir,

Vide above referred letter, a request was made for formal
allotment of land measuring 550 kanals falling in Estate Rakh Gund-i-
Aksha (Bemina) Tehsil Central Shalteng, District Srinagar in favour of
the High Court of Jammu and Kashmir for expansion of Judicial
Infrastructure at Srinagar and the authenticated revenue documents in
respect of the land in question in original were enclosed for further
necessary action at your end.

Pursuant to the directions of Hon’ble the Chief Justice, a
revised indent for allotment of 500 kanals of land falling in Iistate Rakh
Gund-i-Aksha (Bemina) Tehsil Central Shalteng, —alongwith duly
authenticated revenue papers in respect of the land in question iu
original are enclosed herewith with the request that the land forming
part of the authenticated revenue documents may be allotted n favour
ol the High Court of Jammu and Kashmir for expansion of judicial
infrastructure and the possession thercof may be handed over to the
High Court after its demarcation. 1t is further requested that the process
for allotment of balance land of 50 kanals in the same estate in favour of
the High Court may be expedited.

With regards.

Yours faithfully,
Faels: As per the Letter,

(Sdn ay Mhr), \
Reglat A (zqn m}k ;

M&'—‘:‘M.

No: [§298 )ol/\*rxj)  Dated: _M[mj 617

Copy of the above lon\(ﬁlded to:

i. Principal Secretary to Hon'ble the Uuef Justice High Court of J&K. Srinagar (or
information of Her Lordship.
i Divisional Commissioner, Srinagar.

iii. District Development Commissiener., Srinagar. b
...... for information. "‘
1

Registrar (\éen{:m}L
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Government of J érﬁmu and Kashmir
PUBLIC WORKS(R&B) DEPARTMENT
Civil Secretariat — Jammu/Srinagar

The Chief Engineer,

MATTER MOST URGENT
FW(R&B) Department,
Kashmir.
No:- PW(R&B)Plan/CourtComplex/16/2019 Dated:- 18-09-2019

Subject:- Allocation of Land measuring 500 Kanal for

Construction of New High Court Complex.

Sir,

Kindly find enclosed here with a copy of OM No.
Rev/S/73/2019 dated. 17-09-2019 with a copy of letter No.
DivCom/PS/Misc/2019/1538-40  dated.  11-09-2019  from
Divisional Commissioner, Kashmir alongwith other enclosures
regarding the subject cited above.

In this connection, I am directed to request you to
kindiy examine the matter and furnish his consent/INOC in respect
of (5) kanal & (9) Marlas Land under Khasra No. 7-min situated

t Tehsil Central- Shalteng/comments/comprehens1ve detailed
report in the matter within two days positively in hard as well as
soft copy on email: directorpwd@gmail.com for its onward
transmission to Revenue Department.

PW(R&B) Depgrtment
Encl:- [11-leaves] \(}0\0\

_ Copy to the:-

1) Principal Secretary to Government, Revenue Department for kind information.

1/2)——Registrar General J&K High Court, Srinagar for kind information.
3) Private Secretary to Commissioner/Secretary to Government, PW(R&B)

Department for kind information of Commissioner/Secretary.

ashokso/Ltr.doe-1264

Jmu Ph 0191-2546185 Fax 0191-2562531 Ser Ph 0194-2506205 Fax 0194-2506054




Mivigional Commissioner, Raghmir, Srinagar
Phone/ Fax: (0194) -2487777, 2477775, 2452558, 2455357

Secretary to Govt.
Revenue Department
J&K Srinagar

No: DivCom/PS/Misc/2019li f34-4Q Dated: - I /1 09/ 2019

Subject-  Allocation of land measuring 500 Kanals for construction of New
High Court Complex.

Reference No: Registrar General J&K, High Court's letter No: 4173/Infra/
dated: 20.05.2019

Reference 1 Registrar General J&K High Court's letter No: 15298/Infra

dated: 11.09.2019
Sir,

In connection with the subject cited above and pursuant to the
directions issued by the Hon'ble Chief Justice J&K, a fresh case for allocation
of 500 Kanals for.construction of High Court Complex at Rakh-e-Gund Aksha,
Tehsil Central Shalteng is submitted herewith.

It is pertinent to mention that earlier the case was submitted on
08-05-2019 by Deputy Commissioner Srinagar. However after the direction of
Hon’ble High Court to prepare the case of acquisition of private land
separately the revenue papers have been submitted afresh by Deputy
‘ mmissioner Srinagar vide his letter dated 09.09.2019 for state land
measuring 500 Kanals in possession of Rakhs & Farms Depariment
transferred to Srinagar Development Authority(Copy enclosed).

Therefore, case may be processed‘ accordingly for allocation of
500 Kanals land propesed for construction of New High Court Complex
{Judicial infrastructure. The said land was jointly identified / finalized by High

Court J&K & Srinagar Development Authoiity in Apiit 2618, and papers

submitted subsequently.

Yoursyfaithfully

Encl : AJA

Copy to:- .

1) Principal secretary to Govt. Housing and Urban Development
Deﬁaftment, J&K Srinagar for favour of information.

\2)/F{egistrar General J&K High Court Srinagar, for information.
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HIGH COURT OF JAMMU AND KASHMIR

(Office of the Registrar General at Jammu)
 kdekk

To

The Chief Engineer,

PW(R&B) Department Kashmir,

Srinagar.
No: 2o\ E\\ \\\P\fj\ Dated: S/ /42 Do o)
Subject:- Engagement of an expert Architect for preparing

design of New High Court Complex proposed to be
constructed Rakh-i-Gund Aksha, Srinagar.

Sir,

The Govern’m_r.'tnt has, vide its Order No. 222-HUD of
2019 dated 25.10.2019. accorded sanction to the transfer of
250 kanals of land situated at village Rakh-i-Gund Aksha Bemina,
Srinagar for establishment of new High Court Complex. Copy of the
said order is enclosed herewith for your information.

In the above backdrop, I am desired to request you to take
steps to identify a suitable architect, preferably an architect who has
experience in the architecture of Court buildings and related works.
The architect is required 1o present suggested concept plan/master
plan for the requirement and place the same at the earliest before the
High Court. You may, accordingly, proceed in the matter and provide
the services of an architcct who meets the requirement and has the
ability and experience (o render the services as indicated
hereinabove. The matter may be treated as most urgent.

With regards, .
. Yours faithfully,

Encls: As ahove.

» SR
Se?l 617 MU Dated: |

Copy of the above forwarded to:
Principal Secretary to Hon’ble the Chief Justice, High Court of J&K, Jammu for information

~of her Lordship.
Regist a\fi
B /




